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APPLICATION No, 1959/86(T) ggg?gﬁgggkRCUMDLEx (BDA)
- BANGALORE-560 038,
e DATED: k-6 -97
APPLICANT Vs RESPOND ENT S
B R e :

Shri Keshava Rao, C.A.
T0

1. Shri Keshava Rag
Railway Cottage
Behind ‘Southern Railway System
Technical School

Bangalore ~ 560 023

C. A-

Shri M.S, Ananda Ramy
Advocate '
128, Cubbonpet Main Road
Bangalore - 560 002

The Secretary
Ministry of Railways
Rail Bhavan

New Delhi-110 001

The General Manager
Southern Railway
Park Touwn

Madras - 600 003

SUBJECT :

2-6-87
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L: As above,

The Secy, M/o Railuaye and 4 Ors

The Chisf Ehgineer
Southern Railway
No. 18, Millers Road
Bangalore ~ 560 0D1

5. (Construction)

The Inspector of Works
Southern Railway

Bangalore City Railway Statinn
Bangalore

The Inspector of Works
Southern Reilway
Deisel Loco Shed
Krishnarajapuram
Bangalora

6.

7.

Shri M. Sreerangaiah

Railway Advocate

3, S.P. Buildings

1Gth Cross, Cubbonpst Main Road
Bangalere - 560 002

Be

SENDING COPIES DFTDRDER,PRSSED.BY THE
BENCH IN APPLICATION NO,

1959/86(T)

Please find enclosed herewith the copy of the Order
passed by this Tribupal in the above said Application on
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BEECRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
» BANGALURE BENCH, BANGALCRE

DATED THIS THE SECOND DAY OF JUNE, 1587

Present : Hon'bls Justice Shli K.S.Putteswamy ess VUice-Chairman

Hon'tle Shri P, Srinivasan ese Member (A)

APPLICATICN No,19558/86(T)

Keshave Rao, C.P.

Railuay Cottags,

Behind Southern Railway System

Technical School,

Bangalore~560 023 aibh Applicant

(Shri m,S,4nanda Ramu ., Aduocate)
V.

Union of Indie by ite Secreta¢y,
Ministry of Railwaye,
Rgil Bhavan, New Delhi.

General Manager,
Southern Railuway,
Park Town, Madreas,

The Chief Engineer (Construction),
Southern Railway,

Nc,1€, Millers Fead,

Bangalore-1,

The Inspector of Works,
Southern Railway,
Bangalcre City Rly, Stn. Bangalore,

The Inspeactor of Works,

Southern Railway,

Dei=el Loco Shed,

Krishnare japuram, Bangzlore, e Bespondents

(Shri M, Srirangaiah ... Advocate)

This application came up for hearing today., Hon'ble Vice Chairman

mace the following:

CRDER

This is a transferred application received from the Hich Court of
Karnataka under Section 22 of the Administrative Tribunals Act, 1985,
The applicant had sought for permission tc sue a® indegent pereon, but
when the applicetion waes pending before this Tribunal the applicant has
made & separate application under S ction 19 of the Act paying the
necesszry fee therson which has now been registered as A No,93/87.

In this view Shri M.,S. Ananda Ramu, learned counsel for the applicent
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parties to bear their own coste.
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BEEOCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE SECOND DAY OF JUNE, 1987

Present : Hon'ble Justice Shri K.S,Putteswamy ese \Uice-Chairman

Hon'tle Shri P, Srinivasan ees Member (A)

APPLICATIUN No,.1959/86(T)

Keshava Rao, C.A,

Railway Cottags,

Behind Southern Railway System

Technical School,

Bangalore-560 023 e Applicant

(Shri m,S.Ananda Ramu .. Aduocate)

v,
Union of India by ite Secretary,
Miniatry of Railways,
Rail Bhavan, Npw Delhi.
Gensral Manager,
Southern Railway,
Park Toun, Madras. w
The Chief Engineer (Construction),
Southern Railway,
No,18, Millers Read,
Bangalore-1. ‘
The Inspector of Works,
Southern Railuway,
Bangalore City Rly, Stn. BaTgalura,
The Inspector of Works,
Southern Railway,
Deisel Loco Shed,
Krishnarea japuram, BangaloreT see Bespondents
(Shri M, Srirangaiah ... Advocats)

This application came up for hearing today. Hon'ble Vice Chairman

made the following: ‘
ORDER

This is a transferred 1pplicatiun received from the High Court of
Karnataka under Section 29 of the Administrative Tribunals Act, 1985,
The applicant had sought for permissicn tc sue as indegent person,but
when the application was paJding before this Tribunal the applicant has
made a separate application under Scction 19 of the Act paying the

necessary fee therson which has now been registered as A No.93/87.

In this view Shri M,5. Ananda Ramu, learned counsel for the applicant
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does not rightly prass this gpplicatiun. We, therefors, dismiss this
application as not pressed, But in the circumstances of the case

parties to bear their oun coste,
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VICE |CHAIRMAN )/\ MEMBER (A)




From?:
The Additional Registrar,
Sunreme Court of Indiga,
New Delhi

To

The Registrar,
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D. No. *é621/88/aecy /"I(}'_A

SUP REME cdvﬁmla@JTﬂDIA
NEW DELHI

Dated 15th September, 1988

Central Administrative Tribunal

o Bamgaage, Comnex e

pTITION FOR SP= VET

8857

Ly (B"-’-"‘-)
ugi L (CTIVIL) NC, 7018 OF 198

\Petition under Article 136 of the Constltutlon of India, for

k Special Leave to Appeal +to the Supreme Court from the FUEGMEHEX

#& Order dated 2-u—u7

of the BIGHICOULELIOEN

n Central Administrative ﬁLLbunalf‘”'

-

Bangalore Bench,Bang

O

alore in

lication Wo.1959/86(T) )
3 5y s e ... ®a . -Petition‘er L .'
..... : i ks ' Vs’
Union of India & Others.,
L B B ReSpOndentf.
5ot ‘
* 1 am to inform you that the Petition above-mentioned for

Specilal Leave to Anpeal to thig Court was filed on behalf of

the Petitioner_ bove—naMed from Fhe jumgmentfamﬁ Order of the

lnistrative

bunal,Bangalor

*ﬂigh‘cburtfnotud above anga that the séme was/wéré dlsmlSSDd/

o M sposedof: by this Court on the

aly
| o

th 3,0 of September,

Yours faithfully,
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nS/ 14.9.19 88/1VA*’ N




